311 Autonomy for NOVEMBER 30, 19878 Akashvani and

AShri Dinen Bhattacharya)

I demand that a Central Marine Bill

should be introduced forthwith.”

iv) NEzp ror CENTRAL ovEr KHAND-
SARI UNITS TO BENEFIT THE CANE

GROWERS.
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MOTION RE: REPORT OF THE

WORKING GROUP ON AUTONOMY

FOR AKASHVANI AND DOORDAR-
SHAN

MR. DEPUTY-SPEAKER: We now
take up the discussion of Shri Advani’s
WMotion. P

AP
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grEna & fau eqrgaar  qraw
FTITF T & qfagqzT o3, a7 9
qrd, 2978 T AWT g2 97 @M
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“To generate fearlessness and fo
revive democracy, the Janata Party
will ensure that All India Radio and
Door Darshan are converted into
genuinely autonomous bodies that
aer politically objective and  free \
from governmental interference.”
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